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REGISTRATION OF BIRTHS AND
DEATHS BILL

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) : Sir, I beg to
move :

“That the Bill to provide for the
regulation of' registration of births and
deaths and for matters connected
therewith, as passed by Rajya Sabha,
be taken into consideration.”

Sir. the need for improvement in vital
statistics has engaged the attention of Gov-
ernment for more than two decades. As
early as 1939, the Central Advisory Board
of Health went into this question, After-
wards, in 1945, the Health Survey and
Development Committee, commonly known
as the Bhore Committee, discussed this
problem and made a number of very im-
portant recommendations. It was the first
body to make the first important official
survey of what it called the population
problem. This was followed by a report of
the Vital Statistics Committee of the Second
Health Ministers Conference in August,
1948. The committee submitted its report in
March, 1949. They recommended the setting
up of a district vital statistics organisation,
compilation of vital statistics in the various
States and formulated a plan for the im-
provement of vital statistics in areas which
did not enjoy improved health services, The
Central Expert Committee of the Indian
Council of Medical Research on Small-Pox
and Cholera in 1959 reiterated the deficien-
cies in the Indian vital statistics system. All
these reports have unanimously suggested
the paessing of a central law for registration
of births and deaths,

Although registration of births and deaths
has legally obtained in most parts of the
country for a long time, it is not satisfac-
tory enough. After 1921, vital statistics
have not been kept regularly. It is not up
to the mark, as is quite clear from the
census reports,  Vital statistics are very
much important for our health programme,
national planning, social and economic re-
forms and also welfare activities, The inter-
relationships of vital statistics with econo-
mic and social factors form the basis for
demographic research.
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FEvidence of age is needed for varicus
civic purposes, entry into school and ser-
vices, old age pensions, etc. And also an
authentic decath certificate is required for
various succession issues and insurance
claims, Some States like Madras and West
Bengal have the machinery for noting
down Dbirths and deaths, A few other States
have followed the same pattern, while others
have only enabling provisions in this behalf
in the Municipal Act, Panchayat Act, Chow-
Kidar Manual or Land Revenue Manual.
As complete registration of vital statistics
of births and deaths was very important
in planning for the economic and social
welture of our people, we felt the necessity
for bringing in u uniform legislation on an
all-India basis in this regard in order to
have a comparable and uniform system.
We introduced this Bill in the Rajya Sabha
in 1964 and it was passed by the Rajya
Sabha with some amendments, The Lok
Sabha could not consider this due to want
of time and also the Lok Sabha wa¢ dis-
solved later. This Bill was re-introduced in
the Rajya Sabha in 1967 and was passed
again by the Rajya Sabha with certain
amendments. Now I have introduced this
Bill hcre. I request the hon. Members to
consider this very important Bill and give
their wholc-hearted support to this,

MR. SPEAKER : Motion moved :

“That the Bill to provide for thc
regulation of registration of births and
deaths and for matters connected
therewith, as passed by Rajya Sabha,
be taken into consideration.”
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SHRI SRADHAKAR SUPAKAR (Sam-

balpur) : India is a poor country and yet
here both birth and death have been very
expensive by the average Indian standards.
Up till now it is our experience that when
the chowkidar of a village has to report the
birth or a death usually he has to be paid
something. Now we are making a devif:e
by which these registrars and deputy regis-
trars etc., high officials, are being appointed
for registration. We are also providing that
non-reporting or non-registration would be
an offence.
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This, I think, would increase the expenses
of both birth and death, both of which, as
you know, are involuntary. Nobody can
help being born nor can one postpone death
for an indefinite time.

Some of the provisions here, I think, are
rather very difficult and harsh. For Exam-
ple. clause 10, sub-clause (3), where it re-
quires the production of a medical certificate,
reads as follows :—

“Where the State Government has re-
quired under sub-section (2) that a certi-
ficate as to the cause of death shall be
obtained. in the event of the death of
any person who, during his last illness,
was attended by a medical practitioner,
the medical practitioner shall, after the
death of that person, forthwith, issue
without charging any fee, to the person
required under this Act to give informa-
tion concerning the death, a certificate
in the prescribed form stating to the best
of his knowledge and belief the cause
of death; and the certificate shall be
reccived and delivered by such person to
the Registrar at the time of giving in-
formation concerning the death as re-
quired by this Act.”

As it is, it is a most innocuous provision
but in actual practice it will, T think, work
very oppressively,

The last and the most important point
which I want to make is that the main
purposc of this Bill is to keep an accurate
account of births and deaths in the country
and in order to achieve that purpOse it was
necessary that a single source, that is to
say. a single reporting authority, should
have been provided. But what we find is
that the person in a hospital who is attend-
ing to the delivery has to make a report,
the head of the family has to make a re-
port and even there is a provision that in
the choultry etc. the swecper in a mumici-
pality, panchayat or other local authority
has to make a report according to sub-
clausc (ii) of sub-clause (1). So, several
persons are authorised or permitted to
make a report.

As you know, for a pretty long time
after a birth no name is given to a child;
the namakaran ceremony is usually post-
poned till the child attains a certain age.
It is different in different places according
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to the custom and sometimes not until the
child is aged one year or even more it is
named. Therefore, I do not think that it
will conduce to the keeping of an accurate
record unless we provide a single channel
of registration,

Another thing, to which thc previous
speaker also made a reference, is about
the sccond registration after the naming of
a child. This also, I think, will entail ad-
ditional cxpenditure so far as the guardian
is concerned. You also provide that un-
less the report regarding the name is made
within a prescribed period that will entail
certain penalties,

I think, these thigs must be looked into
having rczard to the divergent customs in
our country. The States are authorised
under this Bill to keep in conformity with
the provisions of this Bill. No State. T
think, will be in a position to come to a
certain definitc standard by which unifor-
mity can be achieved and an accurate re-
cord of births and deaths can be kept.

DR. RANEN SEN (Barasat) : Mr.
Deputy Spcaker, Sir, the hon. Minister
stated the object of this Bill a little while
ago. With regard to the object of the Bill
there cannot be much objection. But some
of the provisions contained in the Bill are
objectionablc because there is scope for a
lot of harassment for the common people
and which is likely to be resorted to by
interested parties. Therefore, my main
purpose is to point out certain of these
objectionable provisions.

Firstly, in clause 2(1)(c), the foetal
death has been included in this Bill. I do
not understand what purpose is served by
including this foetal death. Nearly 40
years back. when I was a student of medi-
cine, as fur as I remember. I learnt there
were two types of ‘foetal death’, one ' as
abortion and another as miscarriage. Now,
this abortion or miscarriage may be quite
natural or may be illegally done. If it is
natural, how is it possible for anybody to
notify it? There is a provision that if
this death is not notified by any adult per-
son belonging to that household, the
.necarest relative or the nearest neighbour
has to notify it. Suppose a natural abortion
takes place. Is it expected that the women-
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folk who remain in the house should go
and tell their neighbours that such and
such a case of abortion or miscarriage has
taken place so that it will enable the
neighbour, an adult person, to run to the
registration office and give the information?
It is completely out of place to include
this ‘foetal death’ in this Bill.

Secondly, in clause 14, it is stated :

“Where the birth of any child has
been registered without a name...."”

It is known to everybody that as soon as
a child is born, the name is not given to
the child. I do not understand why this
sort of ridiculous things are embodied in
the Bill.

Then, in clanse 8(1)(a), line 39, it is
stated :

“....the oldest adult male person pre-
sent therein during the said period;”

I fail to understand why the oldest adult
male person has to notify it. Any adult
person can notify it.

SHRI HIMATSINGKA (Godda) : The
responsibility is being placed on him.

DR. RANEN SEN : Why should the
responsibility be placed on him ? Suppose
the oldest adult person may be an old man
of 80 or 90 years. Why harass that old
gentleman to rush to the registration office ?
What is the purpose ? Any adult person
can go and notify it. If you make a pro-
vision like that, if it becomes a part of the
Act, as we all know, on these petty matters
common people are harassed in our coun-
try. It is in everybody’s knowledge.
Whether Government wants it or not, the
common people are harassed. I do not
impute any motive to the Government. No
Minister is interested to see that the com-
mon people are harassed. 1 admit that. But
why keep loopholes ? There is the scope
for the common people to be harassed.
Certain minute details have to be gone into
because this is going to be enacted. No
loopholes, as far as possible, should- be
there; all the loopholes should be plugged.
I have no objection to this Bill. Registra-
tion of births and deaths is not scientifical-
ly done in our country. The birth regis-
tration in villages and also in towns is most-
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ly done by eunuchs; they alone register the
advent of the new ones. So, there should
be a proper registration of births and deaths,
but all the loopholes must be plugged.

Now 1 come to Chapter III. Clause 8.
page 35, line 34, where explanation for the
word ‘plantation’ has been given. Under
the Plantation Act, a plantction is a planta-
tion. 1 do not understand why this expres-
sion. ‘plantation’, has to be defined in this
Bill as “"any land not less than four hec-
tares™, ctc. This is another point which has
to be clarified. At least I could not under-
stand why there should be this limitation
to four hectares. Even if there is any
plantation which may be less than four hec-
tares. that should also be included.

Coming to Clause 10(1)(ii), here it is
said. “it shall be the duty of the sweeper
in a municipality, panchayat or other local
authority..” etc. Why should ‘Sweeper’
be mentioned? Do we think that there
will be any number of illegal abortions or
miscarriages and those little ones would be
thrown out in the streets, so that the
Swecper, while cleaning, will find those
things and notify them to the nearest Re-
gistrar ? If that is not so—I hope, it is
not so—then it should be a little broader.
If it is a municipality, naturally it should
be a little broader. One has to think of
the other agencies which could be included
in it.

Again, there are certain provisions about
those people who would act as informants,
i.e., those who would go to the Recgistrar
in the village or at the highest level and
make these notifications. But there is no
provision for grant of any conveyance al-
lowance to those people who would, if re-
quired, spend money to go to the Registrar
and notify it...

SHRI HIMATSINGKA
penalty.

: But there is

DR. RANEN SEN : Yes, Mr. Himat-
singka is right. There is penalty for not
doing that, but there is no remuneration
or even conveyance allowance as bus fare
‘or train fare, whatever it is. Even in the
Bill»it is not said that in every village it
has to be done or it will be done. That is
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just not possible in a country like India
where lakhs of villuges exist. Thercfore, I
think that there should be a provision for
some remuncration or at least for the pay-
ment of transport charges that would be
incurred by the informants in going 1o the
Registrar 10 notify it.

Also I am afraid that this Bill does not
contain any provision to guard against any
harassment that may take place or is likely
to take place on account of the provisions
of this Act. There is the clause about de-
layed finformation. For example, Clause
13(1) speaks about late fee. This is mot
a registercd letter or an ordinary letter so
that if we arc latc by five minutes or so.
we have to pay a late fee. This is a sort
of a penal measure. We are dealing with
the common, rural people. Thanks to the
20 years' rulc of this Government, vast
number of our people remain still illiterate
cven today. Therefore, this penal measure
will lead to not only penalty. but also it
will lead to corruption, leading to the haras-
sment of the common people, and this is
a serious matter. Then 2gain, clause 13.
sub-section (2) says ‘if it is dclayed over
30 days’ and so on. Then it becomes a
very cumbersome machinery and I would
submit, this subject of registration of births
and deaths should be done through some
simple machinery. Because, it has to deal
with not the urban folk, but the ccmmon
rural folk. 1 know in the big towns there
is a system of birth registration and death
also in cemcterics and samsans. There is
arrangement for medical certificate and all
that. Here it is meant mainly for the rural
people. These mcasures should be suffi-
ciently relaxcd. In my amendments which
unfortunately have not been circulatei yet,
T have suggested certain things and made
certain  amendments.  Therefore, when
thosc amendments are circulated, 1 will be
able to makc somelittle suggestions here
and there.

Then, in page 10, sub-section (2) of
section 23, certain penalties arc given.
There they mention that there would be
payment of such late fee as may be pres-
cribed and all that. Clause 23. sub-
clauses (4) and (5) and Clause 24 are a
sort of penal measures, and one can readily
understand that if a medical practitioner or
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if a qualified nurse fails to notify in pro-
per time he or she should be penalised.
There 1 quite agree. Because they have the
responsibility not only as citizens of our
country but according to the ethics of the
medical profession they have to notify.
This is their duty, whether this Act exists
or not. But here, it is a case of the medi-
cal practitioners. And, if the medical
practitioner refuses to deliver such a certi-
ficate he shall be punishable with a fine
which might extend to Rs. 50 and if it is
anv other person, just a common peasant ot
the villuge, the fine which may extend to
Rs. 10. Why should we start an Act with
stch tines 7 Why should we start  with
such penalties ? Our idea should be to po-
pularise this idea. this sense among the
common people of the country, in our
various villages and towns. We can only
come in and punish only in case of recalci-
trant people, who are trying to hide some
crime. In that case only penal measures
should be adopted but for such crime and
for such criminals there arc other laws.

There are any number of laws in this
country, such as the IPC. the Cr. R, C.'
ctc. under which such crimes can be ade-
quately dcalt with, Therefore, I fcel that
this tind of penal measure should be given
@ second thought before being enacted.

As T was saying. clause 24 leaves enough
scope for breeding or spreading corruption.
It reads thus

“....the Chief Registrar by a gencral
or special  order in this bchalf may,
cither before or after the institution of
“criminal  proceedings under this  Act,
wccept from the person who has com-
mitted or is rcasonably suspected
of having committed an offence under
this Act, by way of composition of such
offence a sum of money not exceeding
fifty rupces.

(2) On the payment of such sum of
money, such person shall be discharged
and no further proceedings shall be taken
against him in respect of such offence.

T have not been able to understand the
meaning of this particular clause. [ think
that this particular provision will open the
door for corruption.

Therefore, I would say that the chﬁﬁges
indicated by me and by my other hon.
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friends who had spoken on this Bill earlier
should be taken note of so that the Bill
could be improved, and then a comprehen-
sive Bill should be passed here so that the
idea will be to popularise the concept of
registration of births and deaths through-
out the country among the millions of our
people who are illiterate and who always
fall a victim to harassment and corruption.

SHRI D. C. SHARMA (Gurdaspur) : I
have been in this House for a pretty long
time, and I have always welcomed the
introduction of a Bill. But I believe that
this is uncalled for. unjustified and un-
warranted. This Bill is absolutely divorced
from the realities of life in India. What
for do we want registration of births ? Do
we want to have corruption in this coun-
try ?

If we want to have compulsery military
service, then I would welcome it. If we
want to have rationing all over India then
1 would not mind blessing this Bill. But I
believe that this Bill does not aim at any
of those things, either at compulsory mili-
tary service or anything else. This Bill
only penalises those persons who have the
bad fortune of producing children; thank
God, T am not one of them. It also pena-
lises those persons who have the ill fortune
of dying.

Birth in this country is thought to be
something divine, and death in this country
is also thought to be something ordained
by God. And herc are these friends of
mine in the Home Ministry trying to regu-
late the births and deaths in this country.
I think that they cannot play the part of
Supar-Providence in this country.

I feel that this Bill .absolutely falls short
of the intentions they have. The only reason
for introducting this Bill is this. We are
talking of population explosion in this
country. But much greater than the popu-
lation explosion in this country is the ex-
plosion of bureaucracy in this country, We
are trying to have more and more of
bureaucrats. Our bureaucracy is entering
into every aspect of our life, every item of
our life, every section of our life and every
part of our life. There are everi so many
bureaucratic controls and our Home Minis-
try has thought it fit to bring forward this
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Bill so that they can have an Army of more
bureaucrats such as the Registrar-General,
the Chief Registrar, the Registration Divi-
sion, the District Registrar, the Registrar,
the panchayat man, the local self-govern-
ment man and so on. I do not know where
we shall stop. I want to ask ihe hon. Minis-
ter the amount of money that is being spent
an this country on our bureaucracy.
I think it is out of all proportion to the
gross national product of our country, It
is much more than it should be, and here
is a Bill brought forward which makes for
the proliferation of that bureaucracy still
further., Therefore, I oppose it on that
ground also.

Another point. If thig Bill is to be pass-
ed, it should go to a select committee. I
know the Government will get it passed,
but it should go to a select committee so
that it can be made as palatable as possi-
ble. I have read through the Bill and I
find it is meant for cities and towns morc
than for villages. The villages people are
going to suffer on account of this Bill and
not the townsmen and city dwellers, How
are the village people to know what they
are to do? How are they to inform the
sweepers ? The sweeper is also made a
great functionary in this Bill. The local
panchayat member has already great
powers; he is going to be invested with
greater powers under this Bill. Therefore, I
think this Bill will hit the rural population
very hard and it should be made as palat-
able to them as possible.

Look at the penalty, I think to give birth
to a child in this country is itself a penalty.
Here if you do not get that birth regis-
tered, you are asked to pay a fine of Rs. 50
after some time, You are asked to do
this and that, If the medical officer does
not do it, he is also to be subject to a
penalty. I think this Bill is not going to
further the ‘cause of family planning, if the
Home Ministry has that in view, If that
was the object, I think this Bill should have
come through the Ministry of Health and
not through this Ministry.

Then this Bill is going to give powers
to persons who do not know what power
means and who are going to make, I should
say, a very wrong use of those powers.
That power is that they will try to scrutinise
births and deaths in this country. They will
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inspect, they will have periodical returns, I
do not know in what kind of world we are
living in this country; I do not knmow in
what kind of world we are going to be
supposed to live in this country where even
our bedrooms are going to be scarched,
where the kitchen is going to be searched,
where the sireets, nallahs and mohallas are
going to be scarched to find out whether
any birth or death has taken place. I think
this Bill goes too far and it is utterly against
the spirit for which free India stands.

My hon. friend, Dr. Ranen Sen, has
already referred to foetal deaths, What arce
these foetal dcaths? Anything can be a
foetal death. If you say that you want to
put down illigitimacy. T have no objection.
If you want to abolish abortion. I would
welcome it. But what is foetal death ?
Who will certify it ? Who will be respon-
sible for saying that it is foetal death and
not a live birth or still birth 7 All Kinds
of technical terms arc given in this Bill. 1
wonder if the Registrar himself will under-
stand them, if the sweeper will understand
them, if the panchayat member will under-
stand them. 1 thercfore think that this
Bill carries connotations far abovc the head
of millions of our citizens and which are
going to affect every home in the country,
every adult in this country. It is going to
affect every mother, every husband in this
country every child who is going to be
born in this country., When I think of that
I think that this is a very ill-conceived Bill,
and it has been brought, I find, when there
was no need for it. I think the only need
is this that the Home Ministry wants to
have another cell which will have =211 kinds
of those bureaucrats who are making our
country a wonderful place to live in.

Therefore, I oppose this Bill,

st Kot W FT WWT (FFT) TR
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g1, Fife T 73 fawr 99 797 smaw
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D72 & T T 9T 7w A o ;AR
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N Zwy Z@r, I AT J@T AT AL
freram | st #7 gvw GET 4T &1
W & g oF Antw w1 far w1
Y gFA AT

JUTEAY HE1eW, 3N fawr F waE
I T AL F FET AT
“The Central Government needs
adequate and accurate country-wide
registration data for purposes of na-
tional planning, organising public
health and medical activities and

developing family planning pro-
grammes.”
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A} 3T “yTR TR wR, I T S
fear o1 72T 8, @® B A0t &
T 2, FTfFT =7 T F agd & FAFAT
¥ A1y, AT F A FAT E, FWifE
Y Y FEY W q¥ TG & 1T e
w1 g | gae sfawm 7 18 99 #7 ary
FfrmamE e avd &, o
=@ frm & F0aF07 25-26 FT
i grafrag & st zm A dwr & fF o
FT FE J1F AQ-SAGT 7 Z F FTOT
TgT ¥ B1-T aTawi & ATH W gHI
decfaee § o &1 3R W FE avz
Y TAfegi T & | WY 3T 7 Fershr
BT AT F UF T I AT HT AT
T T3 FIT G AT—ATELH Fo dTo
Frar & e Y A2 @@y aga g
g IT—H qHATT E AT IW 3G &7
JqM AT g ) 7w o 39 fagaw
FY ATATFAT 97 ¥ 7T ALY G AFA |

39, IvTens WEIRy, I9 fadas F
AT T TEE, I A T F
HTGHT AT ARG FIAT ATEAT E |
FAE 1(3) 7 T omav -

“It shall come into force in a State
on such date as the Central Govern-

ment may, by notification in the
Official Gazette, appoint.”

IuTemer gEred, ug fam T smavaw
&, su gfez & zq 1 I7 79 g 7]
w1 Tifeg, fafww s § fom-
e ATOET F1 AR A FTF1E qGAQ
T | TR FY 99 % qr Iew-
A #1 Af wWr 2, ag T A o frgard
qedl 1 F @R § g =% fF
Rz sIsg A diRE® S
qatfas 37 &1 & FA1 &, A g
qedl F Ag F

7 fodag & aga A1 717 a4t w=@
¢ &, A% qrary F gk firgi @ ==
F 21 F ITH ¥ FJaw -0F qTal Ay
T ATIFT EATH ATHIGA FEAT T
fada® & Fomer 8 WX 10 & 39 FW0
& Foert w1 fmmr mn 2, 9= @
fadas & srpare R w1 gEa
Y g | TH K e neer A
g FE T E-RAA U FT A WA
i foor mm 21w w7 Iw daw
F1 Fr§ fewdmm 7 #%7 &, qiieanie
H, THAT 7 AT AT FAT AT I
g, foe aw S &Y 79 & foF 41 -
T ST I AR fqTTsit 92 A9
¥ § 91T 97 § g 9o Fy g fF afe
FAT XA FIE 77 1 {1 AT G2
ATHT TA Y IO e 71 F, 1@
Ifeq gda 7Y gt 21 37 F feer
oY QeI FTET T AT AT TR o

AT AT T A T az & fF oy
L FIX &7 Tt A §, 99 A AN
SIATAT Tt v & fF s w1 g,
foagr 7z 9a7 & f§ g9 3, afe
THY T IAT AEY AT & AT IF G 50
TF qF AT 25 €7 AF JAAT Y THav
2 IqTemE AEIRA, AT I[HRATX FT
gr g F aqgar g fr TR m
A F, g CH aAR 7 Ag¥ g, -
®R 71 @ ga-fefiaT ¥ ggmmx
F g, STET 10-20 AT 30 WA { W
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F AT GAAT A EAAY | I W
fedt 9 & «r¢ fawar § a1 £1€ v
2 A g gEAT S Tl g 9T
dgward | gmE § frow fadaw
# o &) ar A g Y @
TR s giefhde e Nz gar
U L

T & uF a9z Far 1F 7 fv fe-
qZH, @Y, FYL T AET ATF ¥
o FAE W GIAT X FHA | IUTEE
wgIeg, A g A G AT FHee
I TG AAS § F4T TEGRT AT @
A Fgax &, 9 AV @A T qgT @A
T &, I 9T AW TF AT FAT
AE-oF T2 fqrrrd e @ &
#F @ § I &0 % a8 F9-H-
FH T FT TW IAQIAT F 4T
LI

% A TIa A gwew § AEY e
W &1 T FY A1 afomar F¥ oaf
9% TG I o &Y | FATLT AT
#7 a7 &1 w1 ¢ fF 9y el T e
Fo 0¥ T & oY fdr feavmr &
7@ fastar & ofT 7 AWt 7 £y 99 o
¥ #rs qfcfaq grar &1 9= F1 qfe-
WTST FG U FeT T 7 |

«Birth means live—Dbirth and still-birth.”

# gamar g 5 a4 ad §, 99 7 fem-
TG FT FIE T AL ATAT g | SHRT
flE 7T T 3T HIGST AT I FH-T-
w7 fezar-ad &Y 77 aformr & fasrr
ar =fed

o T 78 § A FE T 2 OF A=t
F AW T TOREEE IEW FoHT
AT 9T FER A AR qGA
@ ofqq der AT ST o #F
e § fr T & gy arfew wf
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7 ifera gy T | FEE A ag
Wt ¥ eaT gET areRTET ARE
101 RA ¥ s aT ¢, o A AR F
1 7@ & | 917 T\ gar ¢ e a4y
F g feil aw feg-fag afe amr
TG & AR T T 79 F1 g § qrfE
FM & fad a3 §—ame, @i a1 B
ag F AR, TF AT ATHHT AT & |
79 foad a7 36t aww 37 7 fgw Y
grar fed, Aty Fr & A7 A
T-TT A9 F7 afy & JET T

77 % faw F 99 & A F Aga
5 ¥ &1 ¥R @@ s o5
®F A1 73 @ g, = fF g
IAATH 9T 50 ®CT &7 G4 THY 2,
7g *f A% Ifaq &, 79 av fa=m ¥
Frfed | § vF qq AT FAT ATZAT
FUTY AW A JIgLH AgT F AW AT
&1y gary gw & fager Tl
oY g1 @r & fr sng-we & wrfagi
FT@IITAT T &, 9T F AT AT &,
AEET ¥ AT @ F, A I A AT
oA 3T 55 fag 37 & doEeT &
T %1% sgaeqT 21T I1fzq | 99 4% a7
et G g f6 g dw 7 A1g%
7 feaq % o1 @ &, 39 F WA #Y
FqT 7EFAT §, qF AT T 9T AT 355
gl fed 91 qwq ) 3w g Az #
I ey NI & RGO F 7 sAEEAT
T sEvg T =fgm

{7 7@ g § FAF qRvEHeY faa
§ 7o o 97 9T yHEARY ¥ uT
FEIT )
16 hrs,

SHRI RANDHIR SINGH (Rohtak) :
Mr. Deputy Speaker, Sir, in this era of
family planning, this Bill is very necessary
and 1 am very glad that the Deputy Home

Minister has brought forward this Bill.
In fact, this was the need of the hour and
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that need is fulfilled. That is something
gratifying to note. Before 1 go to the
provisions of the Bill, I would like to say
that whatever Shri D, C. Sharma has said
has very great relevance here. For instance,
a cadre is said to be created at the State
and the district levels and even at sub-
divisional levels. A permanent hierarchy is
going to be created under this Act. I do
not think so much of authority is necessary
to be given to specified officers who have
to do this work. The DC is given this
additional job; the SDM at his level is
given this job, and the Chief Secretary of
the State is given this job of Chief Regis-
trar, They say there is a provision for a
Sub-Registrar. I do not know at what door
or tier they are going to create this office.
At the sub-divisional levels, there will be
Registrars and the Sub-Registrar would be
at a lower level; that should be at a block
level, the community development block.
At the level of the community development
block, if you could give the block develop-
ment officer this additional work—the man
who is doing this job of block development
in the community development blocks—and
if you give some honorarium to him for
this work, that would be good, and here,
whatever Shri Sharma has said has very
great value. You will appreciate that it is
difficult in one respect. In the villages, deep
in the interior, you are making every adult
and every literate or illiterate man or
woman liable to furnish this information
to the Registrar or whoever he is; they
cannot go direct to the block headquarters.
You will appreciate the difficulties that may
be faced by them to go to the tehsil or
the sub-divisional headquarters, because in
a big division as in Bihar, where a district
is almost equal to the whole of Haryana
Pranth, a villager or a labourer or a
Harijan has to leave his hearth and home
and travel a long distance, say a distance
of a hundred miles, to do this work.

SHRI LOBO PRABHU (Udipi) : Sug-
gest to the Minister that it should be at the
Panchayat level; you need not go to a
block level at all. The Registrar could be
appointed at the panchayat level. You may
clarify that. It should be decentralised.

SHRI RANDHIR SINGH : Yes; that is
what I am driving at. It should be further
decentralised. The power should be decen-
tralised, Clause 27 of the Bill mentions the
L53LSS(CP)/68—8
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delegation of powers. Powers could be dele-
gated, and they should be delegated at the
patwari level or to a village sarpanch or
to a school teacher or the headmaster of
the local primary school, whoever that pub-
lic servant may be. His services could be
very well utilised in that way. It is impos-
sible to imagine that a literate or illiterate
man or woman should be punished, if he
or she does not go to the divisional head-
quarters or to the block headquarters; it is
impossible to imagine that the law could
be so harsh upon such persons. This is
something which is really very rigorous,

As my friend Shri Sen said, why should
a man go all the way for doing this work,
which should be done by the Government
servants ? There should be proper arrange-
ments for him. The person can be given
some sort of TA or DA. If you feel that
proper servicing at the door should be done,
the man at the lowest rung—he may be a
village patwari or a sarpanch or a school
teacher—may be asked to do this work,
and in fact, the law should be rigorous
vis-a-vis that gentlemen. He should have
all the time a vigilant eye, and he should
be going round the village. If it is a big
village, he can have one or two more peo-
ple to assist him, It is quite impossible to
imagine that the villager, literate or illiter-
ate, has to go all the way to the district,
taluk or the block headquarters. If that is
the purport of the Act, it should be thrown
out. The municipal record or chowkidari
report in the police station has no.authen-
ticity. This record which you are creating
now is a very important public document
which will be useful in census or a man
retires as Chief Justice, Governor etc, Ac-
cording to the Evidence Act also, it is
important.

Regarding clause 15 which deals with
correction or cancellation of entry in the
register, suppose there is a contentious en-
try and there is a dispute about it. There
is no appeal or review or revision against
the order of the Registrar, After all, he is
not God. He is an executive officer. We
know sometimes different minds are work-
ing. Somebody wants one entry and another
wants some other entry. So, the Registrar’s
It should be
possible to agitate against his order by
going to the District Registrar or Chief
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Registrar or somebody higher up. It can
be agitated through a writ. No such machi-
nery is provided here and that is a lacuna
which should be rectified,

st SfeTT W T (¥Fer)
I AEIRY, 9IF T FIH T E

MR. DEPUTY-SPEAKER : The bell
may be rung.

Now there is quorum. He can continue.

SHRI RANDHIR SINGH : Coming to
clause 21, in case the Registrar wants cer-
tain information to be furnished to him
and the person concerned does not do so,
it should be made punitive, But there is no
penalty provided here for that, Therefore,
section 21 should be added after sections 8
and 9 in clause 23(1)(a).

1 would like to point out that the punish-
ment provided under clause 23 is ridiculous.
I would say that the punishment should be
a deterrent one—it may be a sentence for
one week. The man committing some sort
of crime or who has a guilty intention
should face some deterrent punishment, not
merely a fine of Rs. 50 at the most.

1 would also suggest that, in order to
avoid multiplicity of litigation, the Govern-
ment can compound all this under Clause
24, This is all 1 have to say. I beg to
submit that if whatever I have suggested
could form part at least of the Rules which
would be framed under this Act for the
purpose of enforcing the provisions of this
Act, T would give my full support to this
Bill.

MR. DEPUTY SPEAKER : One hour
was allotted for this Bill. Already we have
exceeded that limit and I find that still a
number of hon. Members are wanting to
speak. ] would request the hon. Members
to restrict themselves somehow,

SHRI DATTATRAYA KUNTE (Ko-
laba) : I presumed and even now presume
that this is a social welfare legislation and
‘if this legislation was trought with that
intention, this could have been couched in
a different language and it should not have
so many penal clauses. I say-this because
in our country, since the timeé provincial
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autonomy came, the pace of literacy has
not grown at the level at which it ought
to have grown, Even after 31 years, with
all the efforts in the State Legislatures and
the State Governments, we have reached
only 30% literacy level from 20% in the
beginning. If you look at the urban areas
and rural areas, you will find that the
percentage of illiteracy in the rural areas
is much larger. Under these circumstances,
we would not be able to achieve the ob-
jectives, which this legislation is intended
to achieve, if it contains so many penal
clauses. Putting such statutes on the Statute
Book would not serve any useful purpose.
After all, what is the intention of this legis-
lation ? The intention is that all births
and deaths should be registered. Every ten
years the Census is taken and all these
things are being recorded. We really want
to know what happens in thc intervening
period. If you want to record all thesec
things, it must be by way of cducative pro-
cess, rather than this sort of pcnal legisla-
tion,

I am putting emphasis on this because.
when you are going to the Panchayat level.
as my hon. friend, Shri Lobo Prabhu, was
kind enough to point out to my predeces-
sor. what would happen ? This would give
a handle to those persons in authority in
the Panchayat area for harassing the peo-
ple. This legislation must not be a source
for harassment. Even the people living in
remote villages of our country ought to
know that this is being done with the best
intention of serving the society. If one looks
at the penal clauses provided in the Bill.
it looks as though this legislation is being
introduced just for the sake of adding one
more statute on the Statute Book, which
will suggest further ways and means to
catch people under the clutches of this
legislation.

It is no doubt that the Rajya Sabha has
considered this and passed and it has come
to us only after that. I rcally wish that
the Minister should take his own time and
see whether he would like to modify this
legislation with this point in view,

Then there is another aspect which I
would like to point out. The Government
is so much enamoured of delegating powers
to itself, for framing rules etc. For instance,
under clause 14, the name of the child
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is to be registered after it is named, and
that is to be done within a prescribed pe-
riod. It looks as though the period itself
could not be prescribed. Many times, this
delegated legislation as it is called, the
rule-making power, is lost sight of by the
Members of this House, Therefore, really
speaking, what ought to be passed on to
the rule-making body should be only those
powers which could not be properly clari-
fied in the legislation itself, Here no reason
has been given why these powers have been
given to the rule-makers. I am reminded
of the Defence of India Act, 1939 which
contained only two or three sections; but
the rules made under that Act came to 500
and odd. The same thing should not hap-
pen here also. Therefore, whenever gov-
ernment bring legislation they ought to be
careful to see that as little delegation as
is possible is done and there also it should
be able to prove to the House why it
could not be provided in the enactment
itself.

These are the two points that should be
considered. Many hon, Members have point-
cd out how some of the clauses are penal
in nature, I want to point out that in this
country when people in the villages are
given certain authority they feel a certain
glow of power. This glow of power is felt
cven by people at the lowest rung of the
ladder. So, if more power is given to them
by dclegation. it will make the position
difficult.

Under these circumstances, when this
Act becomes part of the statute book it
will let loose tyranny, whatever assurance
the Minister might like to give that it will
not be used in a tyrannical manner. If it
is not being used in a tyrannical manner,
then it will be ridiculed like the Child
Marriage Act passed by Sharda. Either the
Minister and the government are keen that
proper records should be maintained, in
which case the penal clauses should be in-
voked, or they do not want this Act to be
cffective. They only want to put it in the
statute book, which is only a waste of
public money because implementation of
any Act means cost to the exchequer, These
are the two points which the Minister ought
to take into consideration and I hope be-
fore this Bill becomes an Act, he will come
forward with proper amendments to rectify
‘these defects,
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SHRI HIMMATSINGKA (Godda): I
have only one or two suggestions to make
for consideration by the Minister, I have
not given notice of any amendment. I feel
that the provisions in clause 13 are very
difficult to comply with by the villagers.
For instance, clause 13 prescribes a time-
limit for giving information about births
and deaths and a penalty is prescribed for
delay, Sub-clause (2) of clause 13 further
provides that if it is beyond 30 days, apart
from paying the prescribed fee, an affidavit
made before a notary public has to be pro-
duced. I think the notary public exists only
in presidency towns; it does not exist even
in district towns, So, people will have to
go to the officer authorised in this behalf.
It will be difficult for the people to know
who is authorised to affirm an affidavit and
so on, It will also mean a lot of expense to
them. This provision is unnecessary and
even if the birth is recorded a few days
later it does not matter much,

Similarly, clause 14 is wholly unneces-
sary. It says that when a child is named
that should also be reported.'!f at all the
name is necessary, it should be the duty of
the registrar or the person who has got the
entry of the birth of the child to get his
name. He can send a postcard or somehow
get the name and record it.

SHRI P. RAMAMURTI (Madurai) : I
have got an entirely different viewpoint on
this Bill. Even today the registration of
births and deaths does take place in our
State. The State Government does it,
through its various machinery, Even in the
villages birth and death do not escape regis-
tration, It is not necessary that the parti-
cular person in whose house a birth or
death has taken place should go and regis-
ter it, In our State it is the responsibility
of the village patel—he is called gram
munsif in our area—to see that every birth
and death in a village is registered. In the
towns also we have got some machinery. I
dare say that the machinery that has been
created by the Madras State has been
working so well in our parts for the last
so many years. I do not think' that machi-
nery should now be dismantled just be-
cause the Central Government want to do
that work. 1 know that it is a concurrent
subject. In a place like Delhi or some other
place, some backward area, where these
things are not done properly, or in those
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areas where you have got President’s Rule
like Uttar Pradesh or Punjab, if you want
to do it through the machinery of the
Central Government I do not mind your
bringing a Bill for that particular purpose
only for those States,

After all, you have to understand that
we are functioning under a federal struc-
ture. This continnous erosion into the
sphere of activities which is creating a
situation in this country where the State
Governments are feeling day after day
that they are nothing but just glorified dis-
trict boards or municipalities, This is the
question which I want to canvass here.

It is an absolutely unnecessary measure.
What is it that you are going to create ?
You are going to appoint a Registrar Gene-
ral of India. If you want to create more
officers and pay them Rs. 3,000 or Rs.
4,000 a month, say so. Beyond that what
are you going to do ? In every State you
are going to create an additional officer.
What for is it being created ? Our State
is doing jolly well without him and so is
Kerala. All the States have got those offi-
cers and can do without a special officer.

If you want these things to be co-ordinat-
ed, you can call a meeting of the Chief
Ministers of the States and the particular
officers who are doing it. Have a confer-
ence, discuss how these things are being
done in different States and come to a
common understanding, Have some sort of
co-ordination and I can very well under-
stand that, But you are not willing to do
that. Instead of that you want to have
your own special machinery and I do not
know how you will be able to carry on
with that special machinery if you do not
get the co-operation of the States, I do not
know whether Government also wants that
births and deaths in this country must also
take place centrally. I cannot understand
this mentality at all.

This is unworkable, If this Bill is passed,
it is not going to work. This is a con-
current subject on which both the States as
well as the Centre can legislate. T under-
stand that. But have you held a conference;
have you called a meeting of the States
and discussed with them that you are bring-
ing forward a legislation on this subject ?
That is the most elementary thing that you
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have to do. Without doing it if the Centre
thinks that they can pass a Bill to see that
their writ runs everywhere and that they
have only to give a fiat and everybody has
to follow, they are mistaken. Those days
are gone. Read the writing on the wall.

Somebody was saying, for example, that
if a Judge's age is wrong it requires action,
I know of a case, the case of the Madras
High Court Chief Justice, Justicc Rama-
chandra Iyer. His younger brother’s 65th
birthday was celebrated when this gentleman
continued to be the Chief Justice of Madras.
Complaints had already been made to the
President of India and all those things had
been known. But what happened ? You
never took any action, The President never
took any action: on the other hand. he
quietly asked the Chief Justice to resign
and go away. This is what happens.

Therefore it is not because of want of
statistics or powers that the Central Gov-
ernment is not taking action against those
judges who give false dates of birth but it
is because they do not want to do it. What
moves the Central Government is that if
a Judge gives a false report, what would
happen to the prestige of the court. That
is the consideration that moves the Central
Government, Therefore the argument of
my hon. friend from Haryana will not hold
good.

Therefore 1 say that it is an absolutely
unnecessary Bill. Withdraw this Bill and
have consultations with the Chief Ministers
and see if they want such a Bill. Every-
body is interested in seeing that births and
deaths are registered. The States are also
interested in it because it is a question of
sharing the income-tax as the total popula-
tion of a State is also taken into considera-
tion as one of the factors to arrive at the
divisible pool. Therefore it is absolutely
essential that in all such matters falling in
the concurrent list you should consult the
States, We feel that most of the subjects
in the concurrent list must be transferred
to the States. Do not have this over-
centralisation and do not try to issue fiats
10 the States; on the other hand, treat the
States as partners with you, Then only it
will be conducive for better and harmonious
relations between the States and the Centre.
Otherwise, the relations between the States
and the Centre are going to worsen day
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-after day. Therefore I would appeal to the
Minister that this is not a very urgent thing,
he should withdraw it, call a conference
-of the States and then decide about it.

s WIAT AWM AT (Jwaw)
I AR, I | qg T QT
fawr § ot fF @@ ok & 7w T B
T W F A fag e ad
uF a1 & 99 9T § S AT SR

g!

9 & ag Far T & fF g 4
+Ft It 7Y gRiY SEF faU W afefede
AT grm ) g8 I g fF faAr fdt
ST, & AT & A Fiefede faar s
FfFT S g W ¥ o § A
=B q7G ¥ IS &1 & FF Frs afefede
famr & o gu A famar @ 1 e 77
WY 9T & fF s s S fes
/W E SOy AR § faaw & fF qeder
# o # faar 4¥ fed gu F sy fed
T qfEd FX G5 § | fHT TaT §
THT ST AG & | IA6T WY FH faT 4N
& grar 7Y & o o 3 fAd go I
fed #t aifews & fear omar &0 &
=1gaT § fF T T ag 7 T
e fF T AT FT GE AT F AT
e §AT 92 | T8 F & g fF forw
faT & q & JAET a8 a2 T &
T - qgr W 9T AR 9T g &
& | oy wEd & fF aRr ax wy faer
fim, A« e, @wy far ger
v | T 99 9w 7 ag gt fAem
& af | F It o9 faem & foo
JOCAT d7 IJqHT A ¥ FW @ f@
T FTAT AT | X 99 77 39 o
g5 T Ig6r g3 wman | fafw
39 #Y JT 99 WY 47 | I Fgr ™A 497
5 &Y | T9aT a8 Y ITfEd | W A
¥ 9 T oF faw w1 SEwr gl
&R | @TT & o7 X IER Jgr dew
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q3 | ag Y @ awa g fF ag afa-
FO g &, T W, g |
1.3 TE ¥ T T A AR
WA AT T H AT ATH aF 48
FAMT AEAT ¥ A T & )
T AT T SR FT AT Ag
aTT Afgd | § =g g 6 ow faw Ay
oy fadae R & qUE FXE q@T W
qe fa=me &, @l #v sar fovwd &
S X AR @ wiw el o
qanfaai gt 58 9 fa=) g g
g q1at F A 0 g FT ¥ G
9 faar @Y 73t «r =fgd

SHR] C. CHITTYBABU (Chingleput) :
Mr. Deputy-Speaker, Sir, I wish to speak
in Tamil because the Minister-in-charge
knows my language.

“Mr. Deputy Speaker this is a bill by the
Hon’ble Minister to challenge the activities
of the State Government, The Madras
Government has been doing the registra-
tion of Births and Deaths in our State. I
don’t know the need for this bill at this
hour when the State Government does the
work through its various machinery.

Now the Centre wants to overpower in
all the State activities, I hope that the
Centre will interfere even in the local
Boards and Municipalities level. Now the
Congress people talk of nationalism. There
are National Malaria Eradication Scheme,
Filaria Scheme, National Food and dress
programme etc. and why is this National
Registration of Births and Deaths Bill. It
is just to curb the powers of the State.

The expense for the registration of births
and deaths it is stated, would be Rs. 10,000/~
Will anyone accept the post of Registrar
General without an offer of Rs 3,000/- or
4,000/- as his salary ? Nobody would come
forward. This post is created for an inte-
rested person,

This Bill will cause another difficulty also
ie. the language problem. In clause 10(ii)
it is stated that the sweeper will notify the

*The original speech was delivered in Tamil.
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births and deaths to the Chief Registrar of
the State.

Will it be possible for a sweeper to attend
to this work. It is unworkable. The whole
bill is unnecessary when each State Gov-
ernment is actively doing this work.

Another clause 8(d) reads that a person
who is in charge of a toddy shop has to
register the births and deaths, Is it possible,
in such a liquor shop, where everyone is in
intoxicated mood, practically ? I don’t think
s0. The Minister has stated that for the
convenience of the Health schemes and
Family Planning, this bill holds good.

We are already having statistical Depart-
ment. Is it not giving the actual births and
deaths of people in our Nation ? Then what
i¢ it doing ? Why is this bill then?

You are all now in a drowsy mood and
hence such bills are brought. I strongly
appeal to the Minister to kindly withdraw
this bill. The withdrawal will cause a
harmonious relationship between the Centre
and State,

i AT wfgenT (dwwg)
JATETT AERY, H 79 fA0AF F AR F
F@E § 3% wfdedm =T g
g T & e AR aw g e feRgEt
§ qafaarz  adt @6 &1 e P
weafafede, e &1 ¥, F=av
At &, aga ¥ @ 3w A Proerdw
¥ giferesr 7 gifew & 3 &1 §-
ag AT AT § R 59 ag ¥ o
fameit & Worgee #7 F47 o

TO ITEST OX §, X W AT Fm
FIA TR A AW JTY A, Y GUAT-
¥R TG TR
T & w1 F/aw gom

TR T3 & - & R F g
2 AT FTH A4 ATIE-ET AT E |
THAAIT ¥ FAWT F g
ez giar §, forw & g arfent ok

NOVEMBER 13, 1968

Births and Deaths Bill 232

Tttt ¥ AW @ & 1 wfe
AT AT @, I FT AW Iq TR
Fre fear aar & 3% felt a1 1 9
&N 9T I FT AW TR F T T
forar smar &1 i w1 ST T A
IH FT 9@ amar /T g fFowE,
AT & TG AT gAT & AT HA A
T g€ ¥ o g T F awiw
a1 fear g g 7 fom & I @1
7g TgT T AR Fur IO
IT @ W ¥ fag Faafal i o
T TN FXT AT FE G, A1 gEd
A AT T maw®
F o oot @9 Wi Y F i I
T R

g IF gE-daEr I oway g,
Tg ATH-GATAT FaF 9T a7 A ghm,
R ¥ YT 0 Jqq G ZRI
I (A qETET FT EGGT TAT FE B
fau qegfler & wmar §, dt SEY T
T A & fAw ot Iw ¥ T A
ST & 1 X R A9 F2h, A
o A F AW A g P faw
e, @t a9 wm R T a
WTET B 9% T § AT qW 37 & @
I €, qu 9T foAedr @l anfey
™ 5F R fram & 7 #7 TH g,
Iq FY AT AT AT AT IqET 7
@ ¥ g fRar SE )

™ fau 7 fragw & & s
fawr & 77 qwiw w9 5 foam w=ay
H qg & IW-99"T A9 9T g1 @I
&, gt Tg T I T IS FT I |
agie & oF sadees frawa #< fear
I, T FT AT FT AT FT F W
o %7 afewrt £ 1 a8 A F g
a1 sfean # q@7 FT aE F S
FrEw &% gar g @ T
fFam a1 T & feeT st F I-
T Y g &7 & e s o o,



233
@ AT TE LW EAY AT AT TF
IS ATT ZT

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) : I am glad that all
the members who spoke have welcomed the
necessity for this Bill except perhaps Shri
D. C. Sharma who was very philosophical
in his attitude towards this Bill. He was
saying that birth and death are divine and
are something which are ordained and,
therefore, we should not worry about them.
We cannot run this country on this kind
of philosophical basis. As I explained in
the beginning, this Bill is very necessary;
statistics of these are very much necessary
for planning health schemes, for evaluating
the results of the health schemes, and for
social and economic reforms. So also, the
population and other problems are there and
nobody can question the need for a Bill
of this kind. T wish to point out that regis-
tration will not result in harassment and
it will not create any difficulty, We have
provided in Clause 25 that for any action
1o be taken one has to get the authorisa-
tion from the Chief Registrar. So, cases
cannot be foisted upon anybody by any-
body. Some hon. Members. pointed out
that therc is some difficulty for the public
to go to the Registrar and they should be
given some daily allowance or maintenance
allowance and all that,

SHRI LOBO PRABHU :
Registrar already exists.

SHRI K. S. RAMASWAMY : Yes. Ac-
cording to the scope of the Bill the Regis-
trar’s office will be located in each and
every village and there will be no necessity
at all for the public to go for more than a
mile or so. Even though they can send it
by post, that will only create some hard-
ship for them, but in the village, they can
g0 at any time and report the matter. Peo-
ple in the urban areas also would get this
facility. The hon. Member, Shri Ramamurti
said that we have to consult the State
Governments and that we are assuming the
powers of the State Government. Sir, as
early as 1961, we called the representatives
of the Union Territories and the States and
we had a conference and all of them had
agreed about this measure and the Bill also
was circulated to all the States and they
have concurred with it.

The post of
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SHR] P, RAMAMURTI : At that time
the same party, the Congress party had
ministries in all States,

SHRI K. S. RAMASWAMY : Whatever
it is, Ministry is Ministry. White or black,
Ministry is Ministry, There is no question
of Centre-State relations, Sir, he also said
that birth cannot be distinguished between
State and State. There is nothing as Centre
birth. But even if power is given to the
State it cannot be distinguished between
village birth, or town birth or district birth
because there is no such distinction. Every-
body born in this country is the citizen
of this country. Therefore, Sir, it is not the
intention anywhere to usurp the power of
the States in any manner. Shri Chitti Babu
asked why the person born in the toddy
shop should be rcgistered.

SHRI UMANATH (Pudukkottai) : His
objection was not that. You ask the sweeper
to give the information, Why don’t you ask
the owner of the toddy shop instead of
putting the responsibility on the sweeper ?
He is subjected to fine if he does not do
it.

SHRI D. C. SHARMA : What happens if
a birth takes place on the floor of the Lok
Sabha ?

SHRI K. S. RAMASWAMY : My hon.
friend is wrong, For birth in toddy shop,
it is the person in charge, not the sweeper.

SHRI RANDHIR SINGH: My hon.
friend says, what happens if birth takes
place on the floor of the Lok Sabha...

SHRI K. S. RAMASWAMY : Every day,
Professor Sharma is giving birth to new
ideas,

SHRI UMANATH : He can give birth
to only ideas now.

SHRI K. S. RAMASWAMY : Regarding
the Registrar-General, the Registrar-General
is already there and we are not going to
create a new hierarchy from top to bottom.
My hon. friend said, money will be wasted
and many people will be appointed. It is
not so. As I have said, we have got this
machinery in every State, Only thing was,
they were not coordinated. They were func-
tioning in a haphazard manner and they
were not satisfactory, We are only going
to streamline this machinery and make it a
workable system from top to bottom. We
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[Shri K. S. Ramaswamy].

are going to appoint a few people only and
we intend declaring a few existing officers
to look after this work additionally. That
is why it has been stated that only Rs. 10,000
will be the expenditure for this purpose.
We are not going to create a new post of
Registrar General for this purpose.

Dr. Ranen Sen referred to foetal death.
Foetal death is no doubt described here.
But only still births will be registered and
for that we are going to prescribe some
duration, that is, about 28 weeks or so.
Only that will be registered, not all kinds
of foetal death.

Many members have said that there
should be no second registration after the
name of the child is given. There is a
practice in every State to name a child at
different times. In some States, they name
the child after a week, in some after some
months and in some others within a year.
So it is left to the States to frame rules for
the purpose. As soon as the name is given,
they will réport the matter to the concerned
officer.

There is no need to refer the Bill to a
select committee, The Bill has already been
considered and passed by the Rajya Sabha
and no Member here has disagreed with
the object of the Bill or the provisions
thereof in any manner,

DR. RANEN SEN : Most Members have
said that it is very cumbrous and that it
will give rise to corruption and harassment,
He has not answered that.

SHRI K. S. RAMASWAMY : | said in
the beginning that there is no scope for
corruption here because if any officer has
to take action, he must take the permission
of the Chief Registrar. Therefore, no
harassment can take place.

MR. DEPUTY-SPEAKER : The question
is:

“That the Bill to provide for the
regulation of registration of births and
deaths and for matters connected
therewith, as passed by Rajya Sabha,
be taken into consideration”,

The Motion was adopted.
Clause 2—(Definitions and interpretation)
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SHRI BEN] SHANKER SHARMA : [
beg to move :

Page 2. line 2,—omit “or still-birth”, (7)

IUTEAH HEYET, AT A VA Hqe 31
QYo IR I A Y
# fee @ #1 21 ZAT AEGATE | AT
fad fF a9 ¥ SHvw & faF &
@ WIg JTHT 92T & | 9 few v
T 7

“'Still-birth’ means foctal death wherc

a product of conception has attained

at least the prescribed period of gesta-
tion.”

AN BrgeT M AT g 7
ag 2(&r) # fewrg fear mam @

“‘Foetal death’ means absence of all
evidence of life prior to the complete
expulsion or extraction from its
mother of a product of conception
irrespective of the duration of preg-
nancy.”
JTETE G, WA WA § A€ AT,
JGT § A I T W9 7 F37 ¢ F
few a4 Y AT FE F ATAEHAT
T & | TW F IFTT FT FW a§ TN
T @ ¥ AL waaw T@r fAFen ?
fezst a9 #Y qfoarar & {93 e T8 @
g FaAT gt § At faw @ #y fone
FET TR IT HT TF IFIET FT FGT
TE AFFTY WIN—HIZTET & | Toiag
¥ wugar § fF adt g gw @
AGAT FIH IAT FHA § FaA Afad
ATART FY AT @ FT | TT ¥FAT A
FT feqa foae @& ok fewr o N
¥4 3 gformar § wfas 7 #X)

16.44 Hrs.
[Surr R. D. BHANDARE in the Chair))
SHRI K. S. RAMASWAMY : It is very

necessary to register still-births in the light
of the family planning programme.
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SHRI LOBO PRABHU : I would sup-
-port what has been said by my hon, friend
-earlier with regard to still-birth.

MR. CHAIRMAN : Has he moved any
amendment ?

SHRI LOBO PRABHU : [ beg to move:
Page 2,—

omit lines 5 to 13. (8)
Page 2,—
omit lines 18 to 20. (9)

I want to say that if you record a still
birth, you have also to record a still death.
Otherwise, your statistics will contain a
birth about which a death is not on record
and there is no purpose in recording, for
vital statistics, a birth that does not exist.
You are going to complicate our popula-
tion figures by recording still births. That
is a very vital argument which has not
.been seen by the Minister.

DR. RANEN SEN : There is no word in
the language as still-death.

SHRI LOBO PRABHU : That is why I
am telling you that you are involving your-
self in a ridiculous position that you are
recording a still birth,

DR. RANEN SEN : There is no word as
still-death,

SHRI LOBO PRABHU : I thank you
very much for your information which I
have had much before you were even
born,

MR. CHAIRMAN : Please address the
+Chair,

SHRI LOBO PRABHU : As the mem-
ber thought of interrupting, I had to cor-
rect his ignorance on the subject.

DR. RANEN SEN : He is speaking out
-of ignorance. He does not know himself.

SHRI LOBO PRABHU : If still birth is
to add a figure to the birth which is not
<xisting, it is going to spoil your statistics.
T therefore suggest you omit the word still-
birth when you refer to birth.

I am referring to the other definition

which you give. When a word is defined
in any Act, it must b¢ used somewhere in
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the Act. These words “foetal death”,
“live birth” and “still-birth” are ~used
only in Clause 2 and nowhere else in the
Act. To give definitions which are wun-
necessary is only to make your Act more
cumbersome, less intelligible, more open to
corruption and confusion. I would, there-
fore, press very strongly that you omit still-
birth as proposed by my learned Shri Beni
Shankar Sharma, and you omit lines § to
15 which concern the other definiitons of
foetal-death, live-birth and still-birth, It
will not harm the structure of your Act at
all.

SHRI K. S. RAMASWAMY : We have
launched a big programme of family plan-
ning, and for a proper assessment of
family planning it is also necessary that
still-births should be registered. Clause
2(1)(g) states:

“ ‘still-birth’ means foeta] death where
a product of conception has attained
at least the prescribed period of ges-
tation.” '
Because “foetal-death” appears here in this
definition, a proper definition of “foetal-
death” is given in Clause 2(1) (c). Still-
birth is recorded as death and not live-
birth. Still-birth means foetal death. Tt it
is recorded as still-birth, it means death.

MR. CHAIRMAN : I put Amendment
No. 7 to the vote of the House,

Amendment No. 7 was put and naga-
fived.

MR. CHAIRMAN : I will now take up
amendments 8 and 9.

SHRI LOBO PRABHU: Before pro-
ceeding to these amendments amendment
No. 6 must be taken up.

MR. CHAIRMAN : There is no amend-
ment No. 6.

SHRI LOBO PRABHU : You can take
it up separately.

MR. CHAIRMAN : I shall now p#t
amendments No. 8 and 9 to the vote of the
House,

Amendments No. 8 and 9 were put and
negatived,
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MR. CHAIRMAN : I shall now put the
clause to the vote of the House. The ques-
tion is ;

“That clause 2 stand part of the Bill.”

The motion was adopted.
Clause 2 was added to the Bill.

‘CLAUSE 3—(Registrar-General, India.)
SHRI LOBO PRABHU : I move :
Page 3, line 1,—

ajter “annual report” insert ‘“within
six months of the end of the year”.
(10)

Amendment No. 10 to clause 3 is a pro-
cedural amendment because it is provided
that these reports should be made from
time to time. In other sections the report
is made annually. It is not necessary that
there should be a provision for reports
other than annual report. So I would press
my amendment. If you want a workman-
like Act, you refer to reports which are
made annually.

SHRI K. S. RAMASWAMY : The Re-
gistrar has to get a report from the various
Sub-Registrars. Weekly reports are called
for. So this is a continuous process. No
time limit of 6 months may be fixed.

MR. CHAIRMAN: Now I will put
amendment No. 10 to clause 3 to vote.

Amendment No, 10 was put and negatived.

MR. CHAIRMAN: Now I will put
clause 3 to vote. The question is :

“That clause 3 stand part of the Bill”.
The motion was adopted.
Clause 3 was added to the Bill.
CLAUSE 4—(Chief Registrar)

MR. CHAIRMAN :
amendments to clause 4.

There are two

. Does the hon. Member want to press for
his amendments ?

SHRI LOBO PRABHU : Yes, Sir. In
clause 4 1 have proposed amendment
No. 11, that on page 3, lines 17 and 18,—
a/ter ‘Government’ insert the words ‘and
the Registrar General’, (11)
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This is a report of the Chief Regis-
trar to his Government. It should simul-
taneously go to the Registrar General as
provided in clause 19. It is only an addi-
tion of the words ‘Registrar General’ be-
cause the Registrar General also has to

compile a report without delay. That is
the first amendment to clduse 4.
clause 4 is ;

The second amendment No. 12, to

clausc 4 is:

Page 3, lines 18 and 19,—for “and at
such intervals as may be prescribed, a
report” substitute “an annual report with-
in three months of the end of the years”.
(12)

We have the unfortunate experience of
reports reaching Government about a year
after they are made by the officials and
reaching the public sometimes 3 years
later.

Unless you set a time-limit for a report,
at least for an annual report, you will have
the same feature that reports are all out
of date when they are made available. So,
I request the Government. . . .

=t TrRTEAT wret (9EA) sawrata
7R, ST H FIH T g |

MR. CHAIRMAN: Now, there is
quorum. The hon. Member may continue.

SHRI LOBO PRABHU : I do hope that
the Government will. not be obdurate about
this. These vital statistics, to have any
importance, must be up-to-date. Unless
you prescribe a period within which these
should be submitted, you will find that the
statistics will prove not of the same use.

In this connection, I would like to add
what I should have said before ; that the
importance of this record which has been
challenged by so many people including
Mr. Sharma, has to be realised with refer-
ence to the existing statistics. If you re-
cognise the fact that between the registered
statistics and the estimated statistics there
was a gap of 100 per cent, there would not
be this resistance to this present Bill. For
instance, between 1951 and 1960, the regis-
tered statistics of birth were 22; the esti-
mated statistics were 41.7. In respect of
the death rate, the registered statistics were:
11 and the estimated statistics were 22.8.
You have, herefore, a very fallacious record
of statistics maintained under the existing
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arrangement. Therefore, we have to have
the proposals under the Bill, and we have
also to see that those proposals work with
the maximum of speed and without un-
necessary delay in the courts as has been
occurring so far,

SHRI K. S. RAMASWAMY : For the
same rcason given by my hon. friend, we
have introduced this Bill and we are calling
for periodical reports and if they are sent
to the State, they will be naturally sent to
the Registrar. Even if anything is not
coming, we can have recourse to clause 22
by which the Central Government may
always requirc the officers below to send
the report.

I oppose the amendments,

MR. CHAIRMAN : I shall now put

amendments 11 and 12 to the vote.

Amendments Nos, 11 & 12 were put
and negatived.

MR. CHAIRMAN : The question is :
“That clause 4 stand part of the Bill.”
The motion was adopted.
Clause 4 was added 10 the Bill,
Clause 5 was added to the Bill.

Crause 6—(District Registrar)

SHRI LOBO PRABHU : I beg to move :

Page 3. linc 25. for “appoint” substitute
—"declare any official” (13)

. There was a great deal of discussion in
the House about appointing an army of
officers for this registration. The confu-
sion arosc because the word ‘appoint” is
used. To appoint an officer is a little differ-
egt from dcclaring an official who is al-
ready existing to be charged with a certain
duty. There is no independent Registrar in
the panchayats or at the district or State
level. He is an official who carries out
these duties and is designated as such. I

have, therefore, proposed that instead of ,

using the word “appoint”, you can use the
words “declare any official”. That will
remove the misapprehension which exists.

Also, if the word “appoint” is used, every
time an incumbent changes, a fresh order
of appointment will be necessary. But if
you declare an official or a post to be that
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of a Registrar in different categories, this-
defect would be removed. This amend-
ment does not affect the structure of the
Bill and may be accepted.

SHRI K. S. RAMASWAMY : I would

,draw the attention of the hon. member to

section 15 of the General Clauses Act, 1897,
which says :

“Where by any Central Act or regu-
lation, power to appoint any person
to fill any post or execute any func-
tion is conferred, unless it is otherwise
expressly provided, any such appoint-
ment, if it is made after the commence-
ment of this Act, may be made either
by name or by virtue of office.”

We are going to appoint them by virtue of
their. office. Even if it is by name, it is
covered By section 15 of the General
Clauses Act.

SHRI LOBO PRABHU : I do not think
SO.

MR. CHAIRMAN :
amendment No. 13
House.

I will now put
to the vote of the

Amendment No. 13 was put and negatived.

MR. CHAIRMAN : The question is:
“That clause 6 stand part of the Bill.”
The motion was adopted.

Clause 6 was added to the Bill.

MR. CHAIRMAN : Then, there are
three Amendments to Clause 7.

SHRI LOBO PRABHU : I don't press
them as they are more or less the same as
Number 1.

MR. CHAIRMAN : The question is :
“That clause 7 stand part of the Bill".
The motion was adopted.
Clause 7 was added to the Bill.

Crause 8—(Persons required to register
births and deaths.)

MR. CHAIRMAN : There is one Amend-
ment in the name of Shri D. S. Patil. He
is not here. Amendments No. 17 and 18.
are in the name of Shri Lobo Prabhu,
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SHRI LOBO PRABHU : | beg to move :
Page 4, lines 29 and 30, —
omit “by the State Government” (17)
Page 4, line 38, —

for “nearest” substitute “eldest”. (18)

I pointed out that Section 19 provides
that the Registrar should make the rules,
but this Section provides that the Govern.
ment should make rules, There is discre-
Pancy here, But, if the Government scems
to think that the Act is not capable of any
improvement, I don’t want to press the
Amendment. It is for you now to decide
whether such a discrepancy should be
allowed to go in the Act.

SHRI BENI SHANKER SHARMA : |
beg to move :

Page 4, line 39 :

(i) for “the oldest” substitute—*any".

(ii) after “male” insert—or female”.
(19)

The responsibility has been cast on the
-oldest person present in the house to report
to the authorities. And that also is to be
done by the oldest adult male present. This
hideous distinction between a male and a
female goes against the very spirit of our
Constitution, So far ag reporting business
is concerned, this could be done by a male

or female and we should make no distinc-
tion between them.

There is also another difficulty. There
are some fortunate families in which the
oldest male member is above 90 years. I
bave a gentleman in my Constituency aged
115 years, Is he expected to do this job
of reporting when he has four or five gene-
rations behind him to do it? It is an im-
practical suggestion. That is why I have
suggested that any adult male member
should be deemed to be competent to re-
port the matter of births and deaths to the
Registrar, I am also suggesting that, in
order to avoid the distinction between a
male and a female member, the word
“male” should be deleted or after the word
“male” the words “or female” should be
added,

o) o) wex Miow (Jdrry) ;s
WA, ¥ qAWAT AT WY g
FL FWET F@ § $E aafer T
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SHRI LOBO PRABHU: 1 have also
suggesied another amendment—instead of
the word “nearest” you should have the
word “‘eldest”. The nearest relation of any
member would be his child or his wife or
someone who need not be an adult. Would
you expect a minor child to go and report
the death or birth in a family ? That is
why 1 have suggested that the word
“nearest” should be replaced by “eldest”.

SHRI K. S. RAMASWAMY : The pur-
pose of this sub-clause is to foist the res-
ponsibility on someone in the family, It is
not necessary for the person responsible to
go and report it, He can choose to go
himself or cause it to be reported. Suppos-
ing the head of the family on whom this
responsibility to report is foisted is not
there at a particular time, he can ask his
nearest relative, who may be his brother,
to do this job. But we don't want any lady
member of the family to go for this pur-
pose. We want to avoid the ladies going
there for registration purposes. Wec have
it clear in the sub clause that if the head
of the family is not present and also big
nearest relative is not present in the house,
any oldest male person present there could
do this work.

sft TrwTeaTe wrelt @ @EE 7 fec
wrew i g
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MR. CHAIRMAN : He may resume his
seat. The bell is ringing......Now, there
is quorum.

1 will now put amendment Nos. 17, 18
and 19 to the vote of the House.

Amendments Nos. 17, 18 & 19 were put
and negatived,

MR. CHAIRMAN : The question is:
“That clause 8 stand part of the Bill.”
The motion was adopted.

Clause 8 was added to the Bill,

Clausc 9 was added to the Bill,

Clause 10. —(Duty of certain persons to
notify births and deaths and to certify cause
of death)

SHRI LOBO PRABHU : | beg to move :

Page 6. line 15.—after “both” insert
“not already notified under section 8".
(20)

There was a certain objection, or rather
many objections, to sweepers and midwives
and others being enjoined to report. What
has not been notified is that under section 8
the responsibility is already cast on certain
parties to report and if those parties dis-
charge their responsibility there is no rea-
son why others like the midwife, the
sweeper, the keeper or owner of the place
or any other person should come in, When
you divide or diversify responsibility you
almost always destroy it. So, I have pro-
posed that if you intend to keep clause 10,
you might, after the word “both” insert
“not already notified under section8”. If
that birth or death has already been notified
under section 8, the categories mentioned in
section 10 should not be bound to make
the report, because in that case you will
have two reports of the same event.

SHRI K. S. RAMASWAMY : This is
really to make doubly sure of the registra-
tion that this provision has been brought in.
People mentioned in this section definitely
know about the birth or death of a person.
When they make a report, it will be compare
with the other carlier report and it will be
ensured that there is no double entry.
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5t A WA (k) ¢
quTafa AT, A T TS T qE&T
fade AT  wifs SR a9 @ A
93T @ AT FY qar W fF oW A
foar &:

“It shall be the duty of—

*® & % ¥ #

the sweeper in a municipality, pancha-
yat or other local authority;

% *® * - *

to notify every birth or death or both at
which he or she attended or was present”

art fredr wafafadfedy &1 78 o
HTE ATAT 3P FFefT T g o< § it
Y T W AT AT | AT F
AT I6 /TS AT FY T LR 0T
F THRAT { AT FT FgAT 937 e o F
I g T I a7 I 3079 ATTH
w3 M | e R 5w 7 foar @ fe
‘e s fr wfafadfady” |
qr% waww g 5.

midwife or any other medical or health
attendant

T ar A€ & ar

keeper or the owner of a place set apart
for the disposal of dead bodies #Y aTq

T F A Y TE T IR
g | T R § T FRNTA ¥
TN AT 12 IRAT IARE
AT F FIA F qAIEF 12 g A
9T 7g freaerd e ot g fF o

1t shall be the duty of 12,000 sweepers of

the Bombay Municipality. It shall be their
duty,

& foocht & Y 97 & &7 5 @R
FHATA g1 39 § FEwoT 7 AR
wfafaifadr & @rgar A frderd
g, r< 7g faer Hel wEe ar <
¥ & fF 3z faly o 9% o g@
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(= oo wTAeRw)
TN I F AR A ForE #+R fF g
[ T AT AT | TG A ATEH
FH FIT § TG W H1§ T=a7 Ga7
& & Y IF FT FH G0 FF a8, 39 A
lisici ol

# STge fF Halt qgrET A www
R R 79 &1 fo@a 7 w3 F18 T
g @ ag I TN FY T FO Jq
AT HTE AT I T AL | TW FT S
FRIF § I TIT & | ¥ & TS FgHT
& gFdr & ) feer T sty #7
QXN F3H & fAd 5@ F1 AT
T AHAT § | FTA a9 GHG 59 A BT
FAFHY AL AT AT A0OED | T HA
FIH AT & G T THFA § T A
N aqd §rq @6, fow & e T
Y F1 qeAEr Ag g1 dfF =gfa-
fadfaey &1 @re aren amifas gfe &,
dafos gfee & 7 snfas gfe & 3o
FT 9 ¥ Q9 T frwsr gom sy §,
7 T 3T 3T T ATH F 3/ FAA
F qarfa® QT § <o F fod ST
Y TH F1 FTE T A FT FHAT |
g fad 70 argar § fF §ar weRw
A F F IR FLARITS
qTE TH FATT 41 &9 & qAF G |

ot VYT A (angy) - AfET oAy
F ATeaTa aqel qhd Afdq o@ afw
HG T WA AT qg HH TAT FHA |
ag 99 & A4 SATEAT g1 T |

W ERES ;. TH I F
Aafas #&T AGRT FL R &

At a9 AR : qF TE GO
F oo A A ST F AT AT AT F
fraga F7r 2 fF ol 9% =9 F qa-
FAS 1 AT 3 W E I H A
T Saes T § fr ag st faw
qg 97 &1 41, 39 gAY Sufeaa

NOVEMBER 13, 1968

Births and Deaths Bill 248

1 AT wgT aF gaFT 2 &
FIEY &, 99 I AT fir

“the sweeper in a municipality, pan-
chayat or other local authority".

g qF A 95T qI-FATST T

“the midwife or any other medical or
health attendant at a birth or death”.

SHRI GEORGE FERNANDES : Let any
ICS officer report it,

SHRI SHRI CHAND GOYAL: That
presumes that, he was present at the time
of birth or death, In that case only it be-
comes incumbent upon him to furnish that
information,

Similarly, in
says :—

sub-sub-clause  (iii) it

“the keeper or the owner of a place
set apart for the disposal of dead
bodies or any person required by a
local authority to be present at such
place™.

That means, it presumes that those persons
are present at the time of birth or death.
But so far as this sub-sub-clause i concern-
cd the words “who is present” are not there,
So, Shri Fernandes is right when he says
that the provision of this sub-sub-clause
fastens the responsibility on the entire
sweeping stafl of a municipality or a pan-
chayat and whoever is found inconvcnient
to the staff of a ‘municipality, will be pro-
ceeded against under the provisions of this
Bill. They will try to weak venggeance on
him under the provisions of this Bill, So,
it must be qualified to say that it will be
the duty only of a sweeper who was pre-
sent at the time of birth or death and not
of others.

Sir, with you in the Chair who uider-
stands legal subtilities and niceties of law,
T think, you will not permit this clause to
be passed as it is and, I hope, the Minister
concerned will also agree to this amcnd-
ment_ that is, to add the words the sweeper
in a municipality, panchayat or other local
authority whoever is present at the time of
death or birth,”. At least those words must
be added.

MR. CHAIRMAN : It is for the House
to accept or reject it. It is not the duty
of the Chair to rule it out of order.

1]
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SHRI HIMATSINGKA :; Sir, if you read
sub-clause (1), it says :

“It shall be the duty of—

Bl * L] J* *

to notify cvery birth or death or
both at which he or she attended or
was present, or which occurred iz such
areas as may be prescribed....”

T think. this applies to all the sub-<lauses
(i), (ii), (iii) and (iv). The duty cast is
only on those when he or she attended or
was present or which occurred in such
areas to be prescribed. Otherwise, he will
have no obligation unless he or she was
present.

17.22 hrs, ’

[MR, DEPUTY SPEAKRER in the Chair]

Al AW gET A (ARTER)
quE § A6 omar 2 fF @ § aeka
@T F 4l AT FI FHT T |
F I G T ST ST FIAT AT §
fF fog 7 avg & agr 97 FT JI_&
@9 FT1 9T T § | WIG99 §
/Y ¥ g T g R am
T A Y AGA gYAT oY FEY F=AT
AT FT FH FTT 4Y | AfFT e
oY a G ¥ Iad F @i A S
7g waT oY fF AgaR 921 FT WL gU
q7 F1 & AfFT s F AR A T |
I fFE & 89T § AT T, &9
qaT g, U HE FW 4 AW FA
It § A6t FE F T AT R
9T FT WG 3HY FE G TE
1 ATE AL, ARADTITL
I THFT AW § AY 9 G 9
T ¥ g F wwmar g fFocw A
WY FT ATH A FT Aq I8 & {0
uF iy fafie FT SeRT FT 9@
€ 7 wwwa § & o faemw o
a1 2aY ax Y wlt =t wd €
@ FT AT Y AT , TR W
AT T SR Y g FAAA G TR
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&1 e gres § oY ag 9N 99 F9-
aifEt 9@ amr gAY anfgw | AfEw
Tgt &\qT 97 & & E1T ¥ THAY AT
T wrar 2

FamaaTg fFdq v A qa &
saTat sgatfa, 97 & frdr gf
AFEIT F JTTHTE TG TG AT 2 AV G
=g &Y wifr §, aEdfeat w v arfa
1 IEET IGE FE F A 9T R
IJqF i w3 & fam vw ag
AT AFT AR @A)
# qamar g fr ag o A1 ga anfa
FT AGHTA & AT 3T IS &1 Ar &
AYE AT 37 AT AT wiAew 77 I8
f& g ot <faq a &, v efom A §
IAFT IZR FAT ATRS & | TH WTEAT
& W ag ¥ faee a2 @
ATET TH T ATAT FATT F T AT Fasprer
&Y gar =nfgg

SHRI R. D. BHANDARE (Bombay
Central) : I think there is some¢ misunder-
standing in understanding or interpreting
this clause. This clause speaks of know-
ledge, that,is, whoever has the knowledge,
whoever is present at the time of birth or
death, must give information. I quite appre-
ciate the sentiments expressed so far as the
use of the word ‘sweeper’ is congerned. I
presume that the word ‘Sweeper’ is not
taken as a caste or as a class here.

! IV STHIA AT : TG FT ATH
T &1 931 9 ¥, G 7 @A B
T graY g 7

SHRI R, D. BHANDARE : It is a ques-
tion of knowledge only. This was the
point that I wanted to place before the
House.

SHRI K. S, RAMASWAMY : I am very
sorry, this Clause has been misunderstood,
especially when it concerns—sweepers. All
our sympathies are with them. We extend
all our sympathies to them....(Interrup-
tions) 1 will just explain this to the satis-
faction of the hon, members. Here it is
said :
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[Shri K. S. Ramaswamy]

“....to notify every birth or death
or both at which he or she aitended or
was present, or which occurred in such
areas as may be prescribed....”

So, it has to be prescribed by rules. We
have to frame the rules and while framing
the rules, we shall take into account the
views expressed by the hon. members.

st W www eqwiy : gar g A,
A ¥ 9T w7 oA gvae gl

MR. DEPUTY SPEAKER: As Prof.
Bhandare pointed out, there iy nothing
wrong because it concerns giving informa-
tion, but the word, ‘sweeper’, in our coun-
try refers to a particular class or caste.
Therefore, that sentiment is being express-
ed. You can substitutc it by some other
word. Because the word ‘sweeper’ refers to
a caste in our country, the sentiment is
being expressed. Can you find out some
substitute for that word ?

o fa Ta g IEF) vHE FE

T qF |

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : May I say
that this Bill has been pending before the
Parliament for the last five years ? It lapsed
before the General Elections. This is a non-
controversial Bill. Everybody accepts that
this is necessary, We are anxious to remove
all the lacunae in it and we have 1emoved
a good many of them. As far as this parti-
cular matter is concerned, as my colleague
pointed out and 2s Prof. Bhandare pointed
out, it is merely a question of knowledge
here. Secondly, this clause will apply to
such areas as may be prescribed. So, we
have to make the rules. Only after the
rules have been framed, under such rules
the duties or obligations under this Clause
will originate; otherwise, this will not arise,
While we make the rules, we shall take
into consideration thc view expressed... ..
(Interruptions)

UF AT T30 : §FHZT F7 g
adl 2

st AW GWRES . FIT 9H T
ST AY TR § AT @ 7
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MR, DEPUTY-SPEAKER : There is no.
desire to hurt the sentiments of acy com-
munity.

SHRI VIDYA CHARAN SHUKIA : As
far as this word ‘swegper’ is concerned, I
agree that a better word could have been
used, I am not saying that this is a very
desirable word or that this is the ideal word.
You all know the procedure. This Bill has.
been passed by the Rajya Sabha and if we
make an amendment here, it has to go again
to the Rajya Sabha because if we make any
difference in the Bill which has been pass-
ed by the Rajya Sabha, it has to go again
to the Rajya Sabha, That means that it will
take some more time. We have already
taken such a long time. So, I would request
the House to ignore this and pass it as
such. Whenever we have to come to the
hon. House again for any amendment, then
we can amend this, we can remove this
word and put something else lhere....
(Interruptions)

MR. DEPUTY-SPEAKER : Mr. Shukla
has now explained. There is no desire to
hurt the feelings of any member of the
House or of any community. Whilc fram-
ing the rules, they will make it in such a
manner. . . . (Interruptions)

SHRI GEORGE FERNANDES: No,
no.

SHRI OM PRAKASH TYAGI: On a
point of order....

SHRI DATTATRAYA KUNTE: We
should not abdicate our authority....(In-
terruptions)

MR. DEPUTY-SPEAKER : There is a
point of order. It is 5.30 now. We shall
take up the half-an-hour discussion, T would
not take the vote in a hurry, We shall take
it up tomorrow. Now we shall take up the
half-an-hour discussion.

5! WX RN HqY ITH TR (F
Tz 77 fadgs & Avima 7

MR. DEPUTY-SPEAKER : He is very
anxious to satisfy the House. But how to
do it without an amendment ? That is the
Problem, We will take up the Half-an-Hour
discussion now,
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it 3R THTW AW : IR AL,
79T aTE A% ATET AT A )

Y <fa o w7 AgEY T zH
fada®s & gogq ¥ Fv g7 fa=0
qagA F FF wH T 7

17.30 hrs,

HALF AN HOUR DISCUSSION
VisiT oF KHAN ABDUL GHAFFAR KHAN 'rd
INDIA

Y FETIET MET (F19Y) : uTAE
EIRT, § T ATT T2 A7 A4T F qTLAT
7 39 |EW eafd AT FFHT T AIA &
A @S a1 Er g ) e wee
it & straw-F1w 7 2y gmiv Swanfagi
F FvEY Y gT WA qdT F Ay 7
TETT | TZ FEET SN safE Fv o2
o1 & ey & ATy F9 7 w ey faem 1w
20 A7 wETAT AT FFAFAT & fovT Fo
fFm ar It st s e, fam
wfea® amwzfasar & am & 7
FETEF AT A1 oqqq A%q F fom egAmT
F H{0T F W1 &W q BF 7 AT GHAT 72T
¥ Fw-fowre & am oY faw &
qIfFFATT FT AT § ATHT G5 9 TAF
FIITEM 1 ATGA™ @At g3 | I
*aAAT § 04 a4 eAfFy ANE IT IF
AAF T I T TE AT A% 7 932
ar A% arfFeam F1 d@ 7 f3m
fdr & 27 a9 FNEAH F [AT §7,
fag 7 seq A% wra-faswo #71 ow
7 faw fear, zq sy 9% F) =91
F wregw & § 37 sufa A1 A 37 939
oT% g7 qLETL &7 eqra fgamn S
! , .

a1 FY 71z g O gfeew o &
areger o fomm, A T g7 & w1 7
AT T B FX A B 7 oy A7,
AT e Fr Ay TIHTd g F T AT |
IH gAY AW AT ATAT A
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I 4T & 27 9317 & AT 7817 FAY o
fEdT s & I oo favia €1 €
TLAT TG |

1947 7 fg gwg AR 0 7 ATF-
it £ s wi gf oft, 5 7w o
I F g, dWET gFE, § aTET
i @ @, T T agT s Aw
FEE A AW wRA AT &l
FE

yo A ¥ arfady e F ot
¥ ¥o frat #) fAg ™ @t 7 @i
semiEA § 35 afsat & @
gE AT § M AqA TERIC T A
s e #7 3€ wwe fear &1 @ W
39 1 31 qgT T ATAIS § | TF ar
31 ag faan & f 5= w1 w1t o
AR FT ATAE@FAT 47, A IH
TG I FT ATAHAT A, TLGET M
#iv g fagaem sifs g s
7, afe o qog 3w & favrer &
w97 3T, I Awg ey 7 q@ & qur
7% qgt $ o o= faame ot @t
F A7 47 £ W F1 fawrom T
F faam, 9 #1 98 g7 a9 aw
3

g ag W foam & f w0 |, S
I F EAAA-HIRAT FT ATE FAT
Y, 29 § a7 a7 oo g7 FAT F0T
7 f& gu oAt v ey & 9
I a7z @34, fog awg fv gw WA
FY TaqradT ®1 qLTE AT @ & | AfwA
AW F Tadd g AT U § 919 & a1
FHG qTF G AR A1 AT T, g AT
% 3@ F1 fawx &1

AL st T g @ R W g
¥ q@qAl a7 TSI & AT T T FT I4Y
THL O aga 731 o &1, fow gwe
9 7 fream & 9 7 q9R gz 0w
qgl ard FT A 4T



